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e ANNEXURE- 1

In the Court ol Bhri S.R.Goel, Odditicnal Brastr eet

e e
Pelti.

-
He

3]
| ~

E.C.A.No, 90-A pf

{
L

smt.Ram Pyari etc v, Union of India.

JUDGHENT
This appeal by Smnt. Ran Piari, ¥Kanwal Singh and Bmt.
S — - Sy

Kriﬁhana; the legal representatives of Ratti  Ram darencadl

e

plaintift is against & judgaent and decree datee  30.7.1%70

"passted by Shri Harkeishan Malik, the then  Suab Judge Litei

Class, Delhi wherweby e ttiemissed Lhe wrd L ot
slaintiffs/appellants for a permanent injunction rostrain tlie
S A= 1L S ) S st S vl

Union of India from disposseesing them from the ault } nnd.,

-~ —————

force i.e. otherwlisy than in due tourve of | aw.

e bt ¢ e o e e 8 . e . o e e e o

—— e T TR

2. The facts giving rise ta Lhis suit bLriefly slaled arvwe

that Ralti Ram, the praduessar-in-—interest of the appellants

L O e it i 13 4 Al i e i s o N eyt s e A i S i 1.2 s e = e e sl

had been cultivating this land for a number of years and had
e e B St i R SRR

Leezn shown as gair maurusi tenant under Lhe Notifiod areas

e
Comnmitilew in the ruevunue ruvcord but inapited of that Lhw

Union of India through Land ind Duvelopment Officer, Mathura

Road, Now Delh’ threatened to wvict him by force and, there -

fore ratti ram invtiftuted a suit, ovut of whicvh this  appirat

haw arieen, for the permanent fojunclion is stated above.

5 . ha o lon of r-dla iy Libag ver 4 L L by b e b il
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| ;aded that the suit was parred under the provisions ut  Lhe
Public Premices (Eviction ot Unauthor fsed Occupants) Act,
1996 e Ae also pleas-ed that the p'l.'nintjff had filed a suit
and that was dismissed. The‘rufuru. tho time wWow tar rod Dby tho

principles of res judicata. (£ was pleaded by the Union of

" {ndla that- the suit Land was trans terred to the wlminimtras
A

— S e oo T 7’

tive contral of the t.and and Development Officer, HMow Dl hi
,—-—'_-‘_—'—_"'_""‘—*—.._

-

a.nd“ this land was prqviuusly prcupied by Baldev RRaj who liad

given it to the plaintif? for cu].t:-,'-'atirm‘ and the proceedings
undar the public Premises (Eviction of Unauthorised Deou=
pants) Act, 1959 were startec¢ against Boldev Raj and Palihev

Raj fearing his eviction handed ovar tha possession uof the

Land to Ratti Ram, 1t was aiwo pleaded that Ratti Ram was

—

T

ramovad from the site on 14.10.6% and he again illegally
/—-“M— )
entered in possession of the land & ter that. it waw pluaded

that he was not a tenant but was 2 unauthorised. oroeupant.

-4. The suit of the plaintiff was tried on the following
issuesi—
(1) " Whether the suit is barred undaer the provi-

gions of the Public Prumisces (Eviction ol
Unauthorised OUeccupants) Act? §

{2) Whether the =uit againet dufondant Ho.2 s
maintainable?
(3) Whethar tha plaintift is in punres<sion uf the

land in sutt? 1t so to what w(luut?

(4) Whathar tha throatonedg ¥ ac tion o f Lhw
defendant regarding mvid Yion of Lhe platatifl
from the lard in aunit ise i11mgal is allouwd)

(%) Reliuvf.
3. The Luarned wub Judge oer i i i oy oL At on 1 hate
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plaintiff holdinq that the Buak of the  plaiotigg P Tt
defwndant No.2 {. g, Land ang Devolopinent Officer by virtue o
his office alaone Was not maintainable, he decided issue No,3
in ;avour of the Plaintiry hel fing that the nplaintiry haw

;men in POssession of the suit Tand, isnne Np. | WAs e g g

by the learnoed Sub Judge n fiveur oy the e fordant amd

againgt thee Plaintifs and ko wag the vecision i intue  No.4q
MG as a resuylt ot theg decision ,n these ineupe the suit ¢

the pPlaintirs vWas d15missud With custg,

, 3
L}
S. Feeling A9g9rieved, the Plaint; rry have rame lo Lhiu‘
tourt in anpea1; x
7 I have heard Shri D.E.Halhotra, the learney Counge ) for
the appellantsg and Shej Prah)ad Dayay, the learney COunge |

Tor the Union ot India, the Tinding of the learnodg Sub Jaige

On - isgue NQ.S which jg to thg «ffae . that the Appellantg Ar e
iy POsSsesgign of the Buit liang has npt been COntest,y bv forg

me by the learneyd touneel for ¢, Urion of India, Glmilaryy,
the learngy Counsaeol for the *PPR1 lantg haa not Anwa ]

. ERLE — .
beforeg me the findingn aof the iparnuf Sub Jidge oy | B No .oy
t A LD L LT
.

which 44 to the effect that the suft fUalnat thg L ang gl
Devwlupmnﬁt Officar is not PAintainabila, Thurufure, thee

e
fihdjhgl of the learned Sub Judge an hedvg tusung arp heroby

3, Learnag Counng] for the ApPelfant TR beftorg me the.
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1indings of the learney Bub Judge on fssue Mo, 1, ag bir 1l aw g

issue No.4., He contends that no action under Lthe  provieion.

“pf the Public Premises (Evict {on of Unauthoriqnd Decupants)

I 1
Act, 1958 was taken againat Hatti Ram or Lhe promont appel -

lants who are hisg BUCC®Bsarg |n intercat and, therefore,

n:

provision in the Publjic Fgemige

8 (Eviction of Unavthor{guy

Occupants) ACk, 1958 pam bar

the present HBUlt, be  Tag . Alwun

contended that the Publ i« Promicey tEviction of

Occupants) Act 19sg Was declaiud ultra vireu

Unauthagr g s

by the Honthie

Dalhi High Court A5 vig]

G by Hog‘ble Supreme  Coyrt and | 4]

any provision in an At ~which

has bopn declared to bn ultra

vires of the Constitution by

' he Highoest courtl of the ¥and

can bar Lhe trial of thisg

Buit. Yo far A8 tho fTirgt conten -

tion af the learned counsal fTor the appellant g Is concoern i1

is not taken under the Publig p emicpeg (Evictiien o Unautlg-

rised Ozcupants) Act. Lo9ag Against Nattg Ram, the Frrederoy .
¢ Sor-in-interest &1 the prosent appellants or Hgainmt (e
) .

appallantw., g contends that the action Was talten

dgainet
)

baldegv Raj and fearing ¢hat he would bg evicted he handed
. Over the POBEession of thige land to Ratey Ram and ggo Ratt|
: ;

‘Hlﬂ got this land through baidgy Raj and sp the Provisiong gt
thw Publlc Premises (Eviction

of Unauthmr\nod Decupante) ek |

‘1958 waould 2pply and so 5t WOUld bo dumpg Lhat an aCtion |y

takan Against Ratti Ram and his gy

Cuusore {g, Lovtwrogt e
'{1 Under the Provisions of Punlie Premwicisg (Eviction or Linaur -
el |
F 'thurlsud Occupantt) ek, 1949, thiag Cunluntion oy the learnogy
r B
= Counsnl for the respondent Cannot bLg hecuptog.
i I

the provi ;\1011-

of Public Premiseg YEvictien of lnnu[iuriquu nrrnpun|q) Net
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would exclude the jurisdiction civil court Lhe traial of &
«uit by a person {f action is tacen againsl Lhat LT Ban o ar
aga inst i predecnssor “in=intuerest and it t viliseny ac Lo

against the Public Premises(Eviciion of  Unouthor fned  UOoeos
pantsl Act is taken agalnst :ump third poroon with whom  Lhe
plainkiff vad no connecticn. The pluinl{fi in Lhiw Coue
alleges Lhaf he is a teraat and that too under Lhe Notifiod

Area Committeea. thee learnec SHub Jodgoe has given A Fintding

that he is an unauthorised occupant. wo vihatuverr may bwr  Lhe

position it cannot b2, said that Rali Ram came in pOBLBGE I On

., —

of the land by driviqg_ﬁi: title from Ealdev Raf. Thor o lure,

the wuit of the plaintiff le not barraed under any provision

of the Public Premises (Eviction of Urauthorised Occupants)

Act, 19%8.

9. Moreover, section 7(2) cof the FPublic Proemises (Cwvictynn

L)

of Unauthorised Occupanta) Nct, 19%0 under uhich acliun was

. taken against Baldev Raj was struck down a unconstaitulional

r

by the Hon'ble supreme court i1 A.I.R. 1963 Supreme  Court
A ———— e e '

page 1096 as this Act was alxo struck down as uncunstitution-
al by the Supreme Court in A.l.R. 1967 Suprume Court page
130, Therefore, an Act which has been plruock down as  uncon-
stitutional cannat cust the jurtsdiction of the civil cor L

to: try a zalt of the platntitft, Thereliore, 1 hold that Lhw

sUfit of the platntiff (9 ot Larred Ly Vlar provigicnw of Ve

Public Premises (Eviction of Urauthopined Doeupanta)  Net,

1938 and the findings of tha learned Sab Judgoe on isusue Ho.l

\
ia wrong and s conaspquentl y ceft anide.

i e
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10. MNow the question to be seen is whothur Ratti Ram was |,

vccupation of  this land aa a tanant as in the lang of  the

plaintiff or he was an unauthur.red occupant o cane  of (T

defendant. The learned sub Judge has given a finding Lhat e
e ey : e

- s

plaantidy 4 .o, Ratti’Rﬁm_unsﬁa:_gnlawful occupant UL_ t b

LE - - s

land. After hearinq the learned caouncel far tho appellants

f P U S « —— —

and going through the copies of the khasra Qirdwari place by
e

-——— v —— i

him on record I also 4gree with this finding of the lizar )

———
- ————

Sub  Judge that Ratti Ram SEE an”unlawful occupant  of thie

land and sg " the appaliante tovld not dorive theie Lt e

o VSIS LS S ot TRy o — e ———— ———
through Ratti Ram and Also Lthe illegal necupants ., Tl lovar e
S — e e e e s s s it b SRS ——

counsel  Tor the appellantd fhas Jrawn my atteation Lo he
coples of ¥Khagra Oirdhars witech areg Ext.rPé to ©ut.py, Ihin,
entries {n the Khasra pirdhari ars that fattd Ram was occcupy-

ing this as a Qair maurasi tenant of the Hotified Areas Coin~

—— e

mittew in the yYear of 1963%. Thonir bhaory irdhary alwn thiyt

on  the vear 19614 and prior to thit baldev Raj wan orcupyng

this land. Baldev Rajs, aApcording Yo the Ywvarney COUNwe] forr

: N
] 1

the rerpondent Was unauthorisged Fecupant and S had hewan

evicted from the suit lanco. Therefure, this Ratti Ram came in
&

PURsesxion of the land in the vear 1962 or 1963, In order 1o

Praove that he wasg a tenant undoer t g Motified Area Committuw
i

it was nocessary for him tc Briteee that be tunk tuis . Sand U

lnase from come Authoricod uific Wl of the Hot 0 Snd Avws
Committen and that too by ihe CnBer Lian taf W oHaET e bocaneg

.Nobod),' on bahalft of a4 Notified e, Committea could give titm

: I

thie land orally on leane. No =uaciy Jocunnt has boon produc: e

-

QY the plafintife

Nar any parasoc foar Lhe ot figg Arwva Commit-

5H
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i farce by the
{

i Baldoy Raj
2van

and

decided by Hun‘hla

=, §304

tee has been examined by him. Tha

eftire, it 18 te bho e ] o Les

the absence of impﬁrtant esidoence that Ratti Mam entered Ly

possession aof the land after Baldev Raj had Vacated the wamw
e T —— i —— T e e —————
P '
ind  he entered {n itwg pPossessio, ilivgnl}yiﬁpq_nut_ D5 &

- *
tuﬁéﬁi aof the MNotifiecd Area CQTnilJUu.uNnmlelnnce

YR St

placed un these entries {n the khisra girdwari showing him  a
i 2E b el
= —

o
tenant for the Year 1963 bersuce

i e

——

bhesera girdwari aro not M

PIFET BT Torord of rights and no prnnumpt!ﬂﬂ‘ﬂ"?’ﬂfﬂ‘ﬂ*’ﬂ?ﬂﬂw

B
to wnhtries {n khasra girdwari viscussud,

e al ready

thouae
U AN D e R gt
e trTES T Th the khasra Uirdwarti mi )t have been got  made Ly
——
B o= ——— e i
Retti Ram in collusion with the Fatwary
e o LR

might  have got @

2an receiot Evt.p1 tq ERk: 05 from  the
lamberdar ang it is now SRttlac by the Haom hile Supreme  Cour
that the payment of rent/damages dees not COnfoer on o piere g
#nd status aof a tenant., Thnrwfore. it is held that oty

ST el P B e

reminewn and

I akin
N unauthorised occupan of the

so ar e Y hiee
present appeals, The Tinding af ¢he learned sat Judtye on Lhitw.
: Ty W,

lesue therefore hereby affirnad.

L

s £ Now the Question arises whoether the Nnresent ‘el lante,

they are Unautharisgd

s b, ear, Iveeoww e Uieg
e e S el BEEUEYIE by

Union ot India. The (g,

although

Ly
Ble Deoing High ourt iny
‘H“—-_._.__

Ve D.D.A reported in (97 L O Phge 1 held that

B il
an unnnthurisad occupant nam et bthe rolection of law
he ie to be dimpossesced 1A tha =TT o 1A,

-l & Othirg

Tome i
“ ratic of the Cace Mahanm | Y. Bilata o) Punjal

P
Mr.dustica ¥ . Hoegia . by ot

hl,lr S Tt

- L
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:ahd:repurted in 1970 R.C.J page 95, Thwrefore oven though the

'appellantsh'aFn unauthor;sed cccupants they entitled lo the

prctection of law ind cannot be evicted otherwise thoan 1n due

1]

course of law i.a. the Union.Uf India can ovict Lthem andoer
the Public Premisus (Eviction ef Unauthorised Occupants) Not,

1973 and not by throwing thaem cul of the land by fource.

2% Learned Couneel for the apprell.nts alvo pointed out to

[#]

me that Ratti Ram, the plaintiff, in this rcase died on
S,

2%.12.69 when his suit was betore the learned Sub Judge and

h-f
the present appellants applied for impleading them as  legal

=

representatives on 12,1.70 but the carned Sub Judge pansed
the decree on 30.4.70 without passing an arder on the appli-
cation of the appellants and, there’ore, the decree passed
was againmat a dead paf:un and wc a nullity. 1 do not find an

force in this contention of the lrarned counee! for the

7?;ppnllints. it has not be contaeted befaro me by Shri Prehlad

Dayal, the learned counsel fo- the Inion of India, that the
present appellants are the l2gail rupresentatives o Ratta
Rép. The present appellants hal applied witlhin the statulory
pﬁriod of impinadlnq them aw logal reprosontativas. It the
l;arnud Sub Judge dJdid not pass the [oropar ordoer 0N Lhis
application {1t was rare irregularity and 1t does not maoan

] T e ———
that

the court fijCL‘Ddil‘\Qﬂ bafer o l"l]?f‘*lu)t amey el l aned vold

particularly whoen an applicaticn ted ')I:‘i.‘l; made ."‘u'.n'r‘--st Lhe

}qul reprosaontatives of the deccased. Tha dacroce dated
S8 T in the circumstaonceas of Bl oo ol b b dese oo to
Pava boan passed agalngt Glar e weavt vl Do bae, 50050 o% a0 ¢ f

e i - S

P

e ——— i i
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§34%
No.K=13011/28/97~DDIB
GOVERNMENT OF INDIA
MINISTRY OF URBAN AFFAIRS & EMPLOYMENT

DEPARTMENT OF URBAN DEVELOPMENT
(DELHI DIVISION)

a "8

: New Delhi, dated the 15th May, 1998

.

#
To L///
Shri P.C. Aggarwal,
Deputy Secretary(Admr. ).,

Legislative Assembly,Sectt,,
014 Secretariat, Delhi-110054.

Sub: Charige of land use ir respect of the plot of
.. lard where apartmernts called Chavari Rishi Apartmer.ts
in the Model Town Area of Delbi.

Sir,

I am directed to refer to your letter No.19(39)/97-
LAS/11783 dated 24th Dec. 97 ori the above cited subject
ard tc say that the DDA has reported that as per MPD
2001 the site urider refererice falls in resideritial use
zorie. The larnd use of site as per the Zorial Developmert
pPlar, is Primary School. As per records of DDA, the
larnd use of the site has riot beeri charged.

Yours faithfully

L[_}gﬂl
(K.KGUPTA)

UNDER SECRETARY(DD)




——— §35§

ANNEXURE-IV.

CAHVAN RISHI APARTMENTS, MALL ROAD
NEAR ALPANA CINEMA, MODEL TOWN -I DELHI

SR.NO. NAME OF PARTY/PERSON ADDRESS AMOUNT RECEIVED

- —— - .____...-.-...-.—----....-.........___ - e e o me e ) o A

1. Prashant Aggarwal 1945, 0ut Ram Line 13,00,000
Kingsway Camp,
Delhi 110009.

2. Ravi Aggarwal 39,Anand Vihar 7,00,000
Pitam Pura, New Delhi. ‘

3. Shard Jain 2737, Chhatta Pratap Singh, 3,40,000

Kinari Bazar, Chandni Chauk,
Delhi 110006,

4. Mrs. Usha Dheeran 142, Akbar Pur Mazra 220,000
Delhi -1100 36

5. Jetha Nand Nagdev A-9, Swasthya Vihar, 5,71,000
New Delhi 110092

6. D.K Nagdewv A-9, Swasthya Vihar, 5,771,000
New Delhi 110092

7. Shri Krishan Gupta C-74, Mahendru Enclave, 4,00,000
& Company G.T. Karnal Road,
Delhi .,
8. Mangat Ram 138, Ist Floor, 1,785,000
Rajinder Prasad Pul Mithai, Teliwara, 1,25,000
Delhi 11000s6.
5. Arun Gupta C-74, Mahendru Enclave, 4,00,000
G.T. Karnal Road, Delhi.
10. Anil Ahuja B-59, Shakti Apartments 1,00, 000
Rohini, Sgec-9,
Delhi ,
11. Gopal Dass Ahuja B-59, Shakti Apartme 10,00,000
Rohini, Sec-9 Delhi
12. Deepak Kumar Jain. C/0 Radha Fancy Store, 4,50,000
67, Chandni Chauk,
Delhi.



&

14

15

16.

1.

18
19

20,

21 .

22

23.

24,

255

26 .

27

28

29

30.

%

Ajit Gupta

.Miss. Sonam Bansal

Mrs. Seema Bansal

Rajinder Goel
.Jagmohan Goel

-Raj kumari Bansal
Jagdish Goel

Charan Dass Bhatia

Geeta Jain

Rippan Jain

Manish Jain
Swaraj Rani Jain

J.P Jain
N.P Jain
.Rajinder P. Jain

Liela Jain

.Ravinder P.Jain
Rajeev Jain
Shyama Jain

Gopal Dass Estate

36}

A-20, Panchvati,
G.T. Road, Delhi.

24, Sri Ram Road,
Civil Lintes,
Delhi 110054.

24, Sri Ram Road,
Civil Lines,
Delhi.

Haryana Paneer Bhandaar 2305, Gali Hinga Ber,
Tilak Bazar, Delhi 110006.

~=~-Do----

Banglow Road, Kamla Nagar,
Delhi.

2305, Gali Hinga Ber
Tilak Bazar,Delhi

Block No.l1 Ground Floor

Rishi Apartment Civil Line
Delhi

8/13 A Sriram Road Civil
Lline Delhi

Bangloew Road, Kamala
Nagar Delhi

Bangloew Road, Kamala
Nagar Delhi

Banglow Road, Kamala
Nagar, Delhi

Banglow Road Kamla
Nagar,Delhi

5520 Katra Moti Nai Sadak
Delhi

Dr. Gopal Dass Bhawan

5,000,000

1,20,000

50,000

1,00,000

80,000
80,000

80,000
1,00,000

6,00,000

4,00,000

4,00,000

4,00,000
4,00,000

13,75,000
13,795,000
13,775,000
13, 75,000

1,00,000

11,00,000
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Gopal Dass Estate Dr. Gopa1l Dass Bhawan
Housing P Ltqg 28, Barakhamba Road New Delhi

Gopal Dagg Estate Dr. Gopal pagg Bhawan
Housing p rtq 28, Barakhamba Road New Delhi

Gopal Dasg Estate pr, Gopal Dass Bhawan
Housing P Ltg 28, Barakhamba Road New Delhi

Gopal Dags Estate Dr. Gopal Dass Bhawan
Housing p Ltg 28, Barakhamba Road New Delhj

Hoover service P Ltd bpDr. Gopal Dass Bhawan
28, Barakhamba Road New Delhi

R.D Verma g Company pr. Gopal Dagg Bhawan
28, Barakhamba Road New Delhi

R.D Verma & Company bpr. Gopal Dass Bhawan
28, Barakhamba Road New Delhi

Gujral Estate Dr. Gopal Dpass Bhavan
28,Barakhamba Road New- Delhi

Ardee Infrastructure Dr. Gopal pass Bhavan
(P) Ltd 28, Barakhamba Road New- pelnji

Ardee Infrastructure Dr. Gopal Dass Bhavan

11,00,000 *
11,00, 000
-

11,00, 000

8,75,000

8,00, 000
7,50,000
7,50,000
5,00, 000

10,50, 000

10,50, 000
(P) Ltd 28, Barakhamba Road New- Delhi
41. Ardee Infrastructure Dr. Gopal Dass Bhavan 11,50, 000
(P) Ltg 28, Barakhamba Road New- Delhi

Total 2,65,87,000

\
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\ Municipal Corporation of Delhi
) ' Building Departments C,L. Zonm

/

| Subs l:unst.ructim of Chavan fiehi Apartments in Model Towny Delhi

et S
- ——
~—

}; Fhaal sefor to the following utgu‘a__rz%f} of the subject
i property ssked by the Sub-Comnittes of Dalh lative Assembly,
j\; with respect to their inspection datud 0.6.15981

Thie p:aperty coneiote of four blocks, uhore

/] Ist block is constructed from bassment to IVth floor,

1lnd plogk ie constructod from hasement to 1Ilrd floor.
111rd blocgk is conetructed from GF to VIIth fluor,

© Jyth blodk is constructed from GF to V1ith floox,

sk blogk 3 (Front picht)

S,N, Floor Flooring G.l.pips #Plaster Ooor Uindow
p ¢ Fittinge Chaukhat Chaukhats
p in {nos o) {Now o
- e : ) ki tehen
;_ 1. Dasement | x X
o ; . (Note & Only pu.uu mu.st)
i ; 20 GoF. A . x ] X X
- - ( Only pamlng) :
g e x  Partly x 21 18
A, S,.F, ® p | ® 21 12
Bs Tofe 3 b x 19 3
; ' 6, IVth F ] o x
(Dnly piuarn miut)
nm.mmmmm .
1, Bassment x x %
(Noteg= Only plll.ln sxist) .
-y 2 Gofe " : " " X
: ( OnLy nanksno) -
: ‘3. Fofa x partly Maximm = 22 30
' 4 SoFs x partly maximum 19 20
s © Be TefFe p x x »
(Natos Only p.‘.u.nrn send roof exist) '
.I.LI.EQ block{Rear La[t}
. 1. BQF. x X X o
\ (Onlky pa:k!.ng) : :

w
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"'"2"'"' ? !
. '{il'i?‘.f‘*.

S:Ne Floor  Flooping G.1 {fioe Plaster Door Window

fittings Chaukhat Chaukhat

i { (Nos . J ("Olt ,

kitehen :
Jde S Medmum  Partly Maximun 20 48
4 ToFs Raxioum  Partly P axd mim 30 44
8, WWth Fu Mexdimus Partly Mo mum 33 43
B Vth F, modmuw Partly M 2l mum 31 37
Te Vith r, X % Paptly - 3a 38
Be viith F, » ® ® 12 9

th b ear ric T
1 GoF e x X *x »®
(Only parking )
- L ] Partly Pid ni mum 3 3
3 GioF o Partly Minimum 32 37
(Coor - 1 Nu.) '

4o Tofo x X Maximum Su 3G }
Be dVth F, o Parctly Maxi mum 34 40 }
G Vith F, x Partly Maxi mum 34 29 %
e Vith F, x ® Maximunm 33 18
B¢ V¥IIthF, x x X » X

{Notes~- Only pitlace & pactly raof

oxist)

In addition to this thars is no fFittings 4n bath,'y,C,

Subnitted please,

Qm}]“

zmu Engineer(Bldg, )/Colezone

Exocutivae Englneer(Bldg. )/t -L-k{ﬁg&q

3upsr1n1;pndlng Engineer/e;L.Zans

L
T

s

o o
2 2f6

WM’U

(Ttuhun Devnani )
JreEngineer(bldg

o) /CL2

i
1l

ay
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DELHI LEGISLATIVE ASSEMBLY

COMMITTEE ON CHAVAN RISHI APARTMENTS,
MODEL TOWN, DELHI.

I, Rajendra Gupta, Chairman of the Committee
to probe into the various aspects of the coming
up of multi-storeyed building called CHAVAN RISHI
APARTMENTS in the Model Town area of Delhi, having
been authorised by the Committee to present this

Report on their behalf, do present this Report.

AN ;5'1 -?3 gf
( RAJENDRA GUPTA )

CHAIRMAN
COMMITTEE ON CHAVAN RISHI APARTMENTS

DELHI

10-9-1998
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REPORT

A number of Members raised the issue  regarding
construction of multi-storeyed flats known as Chavan Rishi
Apartments in the sitting of the House held on 28-8-97 and
expressed serious doubts about the various aspects of the
coming into being of this complex. After deliberations, the
House passed a unanimous Resolution authorising Hon'ble
Speaker to appoint a Committee consisting of 5 Members to
go into the various aspects of these Apartments in Model

Town area of Delhi.

2. The Hon'ble Speaker constituted the Committee on 29-

10-1997 consisting of the following:-

Shri Rajendra Gupta, MLA Chairman
Shri Rajesh Sharma, MLA Member
Shri Swarup Chand Rajan, MLA Member
Shri Deep, Chand Bandhu, MLA Member
Shri Suraj Prasad Paliwal, MLA Member
s The terms of reference of the Committee were as

under:- .

(1) To probe into the various aspects of the coming
into being of Chavan Rishi Apartments.

(2) To probe into the actual status of the land and
the ownership thereof.

(3) To inquire into whether there has been connivance

between the builder/owners of the land and




(4)

officers of the various agencies.
(4) Whether the building plan was sanctioned

according to building bye-laws.

4, A public notice concerning the Chavan Rishi
Apartments was also issued in the following newspapers
inviting public at large to make representations about these
apartments: -

1. Hindustan Times (English)

2. Indian Express (English)

3. Nav Bharat Times (Hindi)

4. Dainik Jagran (Hindi)

5. Milap (Urdu)

5. In response to the above public notice only two
representations were received; one from Sahkaar, a Residents
Welfare Association of B2 and F Blocks of Model Town, Delhi,

and the other from Chavan Rishi Apartments.

6. The Committee held 16 sittings and examined the various
documents relating to the land, sanction of site plans,
land use as per Master Plan, revenue records and other
documents. The Committee also took evidence  from the
representatives of various Government Departments like Land
and Building, DDA, Revenue, MCD etc. The Committee also gave
an opportunity to the representative of Chavan Rishi
Apértments, Shri D.D. Mittal, who appeared before the

Committee alongwith his lawyer.
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(5)

75 The Committee also inspected the Apartments at site

in the Model Town area on 30-6-1998 and familiarised itself

with the actual construction and other aspects of the flats

- in question.

8. The Committee after examining all documents as
pfoduéed before it and taking into consideration the
submissions made by the various departments and Shri D.D.
Mittal and his lawyer on behalf of Chavan Rishi Apartments

recommends as under:-

9. The actual status of the land and the ownership

thereof.

(a) The Notified Area Committee, Civil District, purchased
7.86 acres (38065 Sq Yds) of land from Lala Raghbar
Dayal for a sum of Rs.9200/- on 8-2-1919, comprising

of Khasra No.201, 20z, 203, 206 and 207 situated in

Village Malakpur. This land was further given on
lease to Mr. Edward Keventer for a period of 30 years
by the Notified Area Committee at an annual rent of
Rs.500/- w.e.f. 1-11-1920.

(b) The representative of Chavan Rishi  Apartments
submitted that the Notified Area Committee in its
meeting held on 2-1-1943 vide Resolution No.10
accepted the request of Mr. Keventer and resolved that
the land admeasuring 17 Bighas and 14 Biswa comprising
Khasra No.594, 564, 202 - total 7 Bighas 4 Biswa and

Khasra No.203 measuring 10 Bighas and 10 Biswa -




(c)

(6)

total= 17 Bighas 14 Biswa, may be sold to Shri Rati
Ram for Rs.1760/- In the meeting of the Committee
held on 4-3-1943 it was stated that the Chief
Commissioner has conveyed the approval for the sale
of the aforesaid land and as such the Committee
resolved vide Item No.31 that the Sale Deed for the
same be executed on behalf of the Committee in favour
of Shri Rati Ram. The Sale Deed was alleged to have
been accordingly executed between the Notified Area

Committee and Shri Rati Ram on 20-5-1943.

It may be pertinent to note that the land measuring
38065 Sq Yds or 7.86 acres was purchased by the
Notified Area Committee for a sum of Rs.9200/- in the
year 1919 whereas the land measuring 17 Bighas 14
Biswa i.e. 17700 Sq Yds has been shown to have ﬁeen
sold for a paltry sum of Rs.1760/- on 20th May, 1943.
Even if it is presumed for argument sake that there
was absolutely no appreciation in prices of land from
1919 to 1943, then the price should have been Rs.4278/-
for this piece of land i.e. the cost price at which
the land was purchased in 1919. Ho&ever, no sensible
person can say that. there was no appreciation in
prices from 1919 to 1943. In fact, prices started
rising steeply from 1938 onwards. Thus it throws
doubt that the Notified Area Committee or even the
then Deputy Commissioner/Chief Commissioner of Delhi
would have agreed to part with this land at much below

the cost price.
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(d)

S.No.

10.

(7)

The heirs of Rati Ram namely Smt. Ram Pyari, widow
of Rati Ram and Shri Kamal Singh, son of Rati
Ram, sold this land on 26-5-1989 to"i7 pérSons
aslmentionedbeldw:-

Name & Address - Land Purchased

Bigha Biswa

Shri Ashok Arora, S/o. Shri 1 =
Gulzari Lal, R/0.48/32 Phatak Nanak,
Hauz Qazi, Delhi.

Shri Mtter Prakash, S/o. Shri 1 -
Gulzari Lal, R/0.48/32 Phatak Nanak,
Hauz Qazi, Delhi.

Shri Bharat Bhushan, S/o. Shri 1 14
Raghunath, R/o. D-7 West Patel
Nagar, Delhi.

Shri Ashok Kumar Sehra, S/o.Shri 1 -
Manohar Lal, F-108/109, Lajpat Nagar,
New Delhi. '

Shri Harish Kumar, S/o. Shri Manohar 1 -
Lal, R/o.H-5, Lajpat Nagar, New Delhi.

Shri- Virender Kumar,S/o. Shri Manthar 1 -
Lal, R/0.H-5, Lajpat Nagar,New Delhi.

Smt. Suman Sehra, W/o. Shri Prem Kumar 1 =
R/0.208, Vinod Puri, Lajpat Nagar,

New Delhi.

Smt. Sunita Sehra, W/o. Shri Harish 1 -
Kumar, R/o.H-5, Lajpat Nagar,

New Delhi.

Shri Prem Kumar, S/o. Shri Manohar 1 -

Lal, R/0.208, Vinod Puri, Lajpat
Nagar, New Delhi.

Shri Parveen Kumar, S/o. Shri Ram 1: -
Dayal, R/0.C-170 Dayanand Colony,
Lajpat Nagar, New Delhi.
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14.
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16.

17

(e)

(8)

Name & Address Land Purchased

Bigha Biswa

Smt. Shoba Sehra, W/o.Shri i -
Ashok Sehra, R/0.108/109, Lajpat
Nagar, New Delhi.

Late Shri Gulzari Lal, S/o. Shri 1 -
Hari Chand, R/0.4482, Phatak
Nanak, Hauz Qazi, Delhi.

Shri Mahesh Kumar Sehra, S/o. Shri 1 -
Manohar Lal, R/o. 13/6 Pant Nagar,
Jangpura, Delhi.

Smt. Sneha Lata, W/o. Shri 1 -
Virender Kumar Sehra, R/o0.H-5 -
Lajpat Nagar, New Delhi.

Shri Sarbjit Sharma, S/o. Shri 1 -
K.D. Sakan, R/o. 3/45 Janakpuri,

New Delhi. ' :

Smt. Kanchan Bala 1 -
Shri Rajesh Kumar, S/o. Shri 1 -

Manohar Lal,

Total = 17 14

The mutation of this land comprising Khasra
No.594, 564, 202 and Khasra No.203 - total 17
Bighas and 14 Biswa was first made in the
revenue records in the name of late Shri Rati
Ram by Naib Tehsildar Shri Risal Singh on 28-
7-89.  On the same day he again mutated this
land in the name of Smt. Ram Pyari and Shri

Kamal Singh. Thereafter, on this very day this
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(i)

(k)

(11)

in possession of the land and cultivating the same
does not confer a title on him and he himself had
stated that he never purchased this land but wds only

a tenant. 1t throws doubt that the Sale peed dated

20-5-1943 is genuine and, therefore,  seems to be
fictitious and bogus and & piece of forgery made

much later.

Mr. Edward Keventer vide his letter No.414 dated 20th
April, 1950 made a request Vto the Notified Area
Committee for extension of Lease for a further
period of 30 years. Had Mr. Keventer made a request
as stated in Para 9(b) above, earlier for sale of this
land in favour of Shri Rati Ram, then he would not
have made a request in the year 1950 for extension
of Lease by 30 years. It again controverts the fact
about the sale of land in 1943 by the Notified Area
Committee and proves that the Sale Deed of 1943 1s

a piece of forgery.

It may also be mentioned here that on 5th May, 1954
the Housing and Construction Ltd.NewiDelhi which has
developed the entire Model Town area, to which the
land in question, abuts ‘applied to the Deputy
Commissioner, Delhi for sale of this land to enable
them to have the contiguous area. However, the Deputy
Commissioner declined the request. Had this land
been sold by Notified Area Committee in 1943 the

Deputy Commissioner would have certainly stated that

e e —
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they are not the owners of the land and the same stood
sold to Shri Rati Ram in 1943 but the reply given
was that "the land cannot be sold", However, the

fact of real ownership would have been known to the

Company who ' had purchased such a huge land to which

this land was appurtenant to. Shri Rati Ram or even

Mr. Keventer at no time claimed the ownership of the
land. Mr. Keventer was merely a lessee of thi; land.
Therefore, again it throws doubt that the said land
was actually sold in 1943 to Shri Rati Ram by the

Notified Area Committee.

Urban Land Ceiling - The entire land of 17 Bighas 14

Biswa i.e. 17700 Sq Yds is located within the Urban
agglomeration of Delhi. The Urban Land (Ceiling &
Regulation) Act, 1976, imposed a ceiling on holding
of vacant land in Delhi as maximum of 500 Sq. Mtrs.
Even if by any stretch of imagination, Shri Rati Ram
be said as a bonafide purchaser of this land' and
his legal heirs succeeded him on his death, they were
holding land far in excess of the limit prescribed.
It was incumbent upon every person who held urban
land in excess of 500 Sq. Mtrs to file a return under
Section 6(1) of the Act with the Competent Authority

as designated under the Act.

It is also alleged that the entire land of 17 Bighas
14 Biswa was sold to 17 persons on 26-5-1989 and

mutation was made in Delhi. It has also come on

"
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record that one St. Jesus Educational Society, D-3/45
Janakpuri, New Delhi ( it is not Known whether  the
Society 15 registered or not under the Societies
Registration AcCt, 1860) applied for N.O.C. The N.O.C.
was issued to the Society on 20-11-1991. Here again
the Committee is taken aback by the fact that a gross
irregularity  has been committed by the Competent
Authority in issuing the NOC under Section 19 (1)
(vii) of the Act. The Competent Authority did not
verify the status of the land as it existed in the
year 1976. If the land was surplus then the
subsequent sale/purcﬁase by 17 persons would not
change the status of the land and it remains surplus
land. This land was never transferred to the St.
Jesus Educational Society and as such the Educational
Society never held the land or did not become the
owner of the land. The issue of No Objection
Certificate was against law and clearly indicates
connivance of the then Competent Authority in
issuing this NOC to the Society. It is understood
that Shri J.D. Jain, the then Competent Authority
has since retired. However, this being an illegal
act suitable action be taken against him SO that other

officers do mot indulge in such patent illegal acts.

A total land of 10 Bighas 14 Biswa i.e. 10700 Sq
Yyds was purchased from various persons who had

earlier acquired land from the heirs of Rati Ram in
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the year 1989 on 5th April, 1995 by the following

persons:-
S.No. Name

1. Chavan Rishi Construction Pvt. Ltd.

2. Manoj Mittal S/o. Shri D.D. Mittal

3. Qutab Developers Pvt Ltd.

4. Chavan Rishi Builders Pvt. Ltd,

s Number One Exports Pvt. Ltd.

6. M/s Qutab Construction Pvt. Ltd.

T Varun Estate Pvt. Ltd.

8. J.M.D. Buildwell Pvt. Ltd.

9. Vinman DEvelopers Pvt. Ltd. )

10. Rajender Mittal S/o. Shri D.D. Mittal
11, Qutab Chemicals Pvt. Ltd.

12, Vinod Mittal S/o. Shri D.D. Mittal

13. Chavan Rishi Int. Ltd.

14, Cosmos Builders & Promoters Ltd.

15. Chavan Rishi Buildwell (P) Ltd.

16. Vinman Buildwell Pvt. Ltd.

17 Number One Developers (P) Ltd.

18. Vinman Construction Pvt. Ltd.

19. Qutab Buildwell Pvt. Ltd.

20. Shri D.D. Mittal S/o. Late Shri Ram

Chander.

Shri S.S. Rathore, Competent Authority under the Urban
Land (Ceiling & Regulation) Act, 1976 issued a No
Objection Certificate to these persons vide his order
No.F.C.AD/11790/91/95-ULC dated 1-11-95. It seems
that the Competent Authority has been misled to issue
this order on the ground that the holding of each
person was less than 500 Sq. Mtrs. He should have gone
into the issue of possession of this land since 1976

and taken into consideration holding of all prior

S ——
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OWNners. No such exercise has been made and this No
Objection Certificate is defective. He should have
examined the title of the land and also considered

the total holding of each person separately.

As per Secretary (Revenue), the actual genuineness

of the Sale Deed could not be verified as most of

 the documents are in the custody of the High Court

and he could not obtain a copy thereof. He has,
however, given in writing that to ascertain the
genuineness of the Sale Deed No.1970, Sub Registrar-I
Kashmere Gate was contacted and he revealed that
the Volume No.2262 consisting document of Sale Deed
No.1970 has been seized by the Delhi High Court on
4-8-1997 in Civil Writ Petition No. 3830/96 in the
matter of 'Girdhari Lal Tiwari V/s Union of India &
Ors'. The other co-related records of Sub Registrar
Office was inspected. An Index Alphabetical Register
of 1943 was inspected and there was two cross entries
in that Register regarding sale transaction of the
disputed land. There is over writing at both the
entries and it appears that over writing 1is in
different hand and ink which indicates towards: their

later interpolation. The copy of the same is annexed
as Annexure-II.
[t seems at one stage or the other the Office of the

Sub Registrar, Kashmere Gate, Delhi became a party
and facilitated a forged Sale Deed being registered

in back date. The Sale Deed of 1943 might have been
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registered at a much later date. It is a common
practice that every person who buys 1land rushes
to the Revenue authorities for mutation and for
assessment and for entry of his name in Revenue
Records and of the Municipal Corporation Department.

The silence of Shri Rati Ram or his legal heirs from

1943 to 1988 is unexplainable and throws doubt about

the genuineness of the Sale Deed and the
circumstantial evidence establishes that it might
have been done some time in 1988 or thereabout. The
then Sub  Registrar must have connived in
facilitating entry of a forged Sale Deed which was
purported to have been executed in 1943 by the
Notified Area Committee. The Sub Registrar has
committed criminal offence in collusion with the
persons 1.8% “the heirs of Rati Ram and the

subsequent purchasers in the year 1989,

8.1 To sum up, the actual status of the land has been
given above. There is plenty of doubt about the genuineness
of the Sale Deed dated 20-5-1943 by the Notified Area Committee

in favour of Shi Rati Ram as per the evidence already adduced.

9.2 Consequently all persons claiming title through him
i.e. his legal heirs, the purchasers in interest from legal
and subsequent purchasers again did not have a better title
than what was owned by Shri Rati Ram. As Shri Rati Ram was
not having any title in land, all subsequent transactions were

void and successors in interest do not get a valid title.

"
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9.3 Even if one holds that the sale in favour of GShri
Rati Ram was genuine then the land in excess of 1000 Sq Mtrs
was hit by the provisions of Urban Land (Ceiling & Regulation)
Act, 1976 and the excess land could be acquired by the

Government at a nominal rate of Rs.10/- per Sq. Mtr.

9.4 The land was never transferred in the name of St.
Jesus Educational Society and the Order ‘ passed by the then
Competent  Authority under Urban Land (Ceiling & Regulation)

Act, was illegal and malafide.

9.5 Even No Objection Certificate given to the present
owners of Chavan Rishi Apartments is defective as the land

became surplus.

10. Whether the building plan was sanctioned according

to building bye-laws:

(a) The case of the Chavan Rishi Apartments ~ is that
the building plans were sanctioned validly by virtue
of its having the legal ownership of the land. The
Municipal Corporation has stated that they verified
the title of land from the Revenue Department and
only after their certification that "the ownership of
the land vests in the various persons who are the
constituents of Chavan Rishi Apartments., that they
sanctioned the building plans. The land use of the
area as per MPD-2001 which was notified in August,
1990 is 'residential™ with a density of 350 per

hectare. AS per the Master Plan 1962 also the land




(b)

(c)

(d)

(18)

use was 'residential. As per approved Lay Out Plan

of Model Town the site is shown as '"others land'".

As per the approved Zonal DEvelopment Plan the land
is earmarked for a primary school. This land use of

the site has not been changed so far.

The MCD has further stated that the Lay Out.Scr.utiny
Committee in its meeting held on 6-10-1995 laid down
certain conditions before passing the building plan
of . Chavan Rishi Apartments. The Lay Out Scrutiny
Committee is constituted of officers of various
departments including DDA, Delhi Fire Service, DVB
etc. Shri R.S. Yadav, Deputy . Director (MP), DDA,
attended the meeting on 6-10-1995 and he never took
any objection either to the land use or the
ownership of the land. After securing compliance

of the various requirements, the case was considered
by the Standing Committee of the MCD on 15-1-1996

and approved the Lay Out Plan of Chavan Rishi
Apartments vide Decision No.3376/STG. The Standing
Committee also superseded its earlier decision of

approving the site for a school.

The Ministry of Urban Affairs § Employment, Department
of Urban Development (Delhi Division) vide its letter

No.K-13011/28/97-DDIB dated 15th May, 1998 (copy

annexed as Annexure-III)has stated that as per MPD

2001 the site under reference falls in residential

¥ 1

L
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use zone. The land use of the site as per the Zonal
Development Plan is primary schopl. As per record
of the DDA the land use of the site has not been
changed. The representative of the DDA also stated
that the land use of the place where Chavan Rishi
Apartments are under construction remains for primary
school. Shri Chander Ballabh, Addl. Commissioner
(Planning), DDA, has intimated clearly that the
already approved Zonal Plan shall continue to be
operative. He has clearly mentioned that the land
use of the land in question remains for primary
school. He has also submitted a copy of the Master

Plan, Gazetts Notificatiom No.S.0. 606 (E) Dated 1-8-1990
Govt of India, Extraordinary Part-II.
The submission of MCD that as per. . Master Plan 2001

the land use was residential and as such they were
within their right to sanction the building plan for
construction of Apartments is not correct. The MCD/
Town Planner of MCD should have been more vigilant
and should have referred to the approved Zonal Plan
which is still in vogue and the land use was not
changed and as such the sanction of the plan for

construction of houses is incorrect.

the Committee is of the opinion that the building
olans of Chavan Rishi Apartments have not been

sanctioned as per building bye laws applicable.




11,

(a)

(b)

(.20)

To inquire into whether there has been connivance
between the builder/owners of 1land and officers of
various agencies :

As already stated in the Report while discussing
the status of the land and the sanction of building
plans it is evident that the officers of various
agencies have connived at one stage or the other
with the heirs of Shri Rati Ram and others while
sanctioning mutation, while 1issuing Exemption
Certificate to St. Jesus Educational Society
without verifying the ownership of the land of the
Society and subsequent issue of N.O.C to- the
persons/owners of Chavan Rishi Apartments. Even the
building plans have been sanctioned on the land

earmarked for primary school.

Shri R.S. Yadav, the then Deputy Director (MP), DDA

was representative in the Lay Out Scrutiny Committee
of the MCD. He did not raise any objection about the

land use or ownershiip of the land. The silence

of Shri R.S. Yadav cannot be but for some connivance.
He was expected to be well conversant with the land
use and the status of the land. The Town Planner,
MCD, was certainly wrong when he  stated that the
land use is residential whereas as per the Government
of India and the DDA the land use even as per MPD 2001
remains for primary school. However, the other
officers of the DDA like Commissioner (Land) Shri U.S.

Jolly have taken very keen interest in retrieving the



(d)

{c)

(21)

land and have even filed a suit in the High Court

againstthe Builders.

Sanction of mutation in the name of dead persons
is highly improper, if not illegal, with the entire
process of sanctioning all mutatiions in one day
i.e. 28-7-1989, first in the name of a dead person
i.e. Rati Ram, then in the name of his legal heirs
Smt .Ram Pyari and Shri Kamal Singh and subsequently
in the names of so many persons who purchased the
land from the legal heirs of Rati Ram without
giving proper notice To the actual owners of the
land i.e. Notified Area Committee and its successor
in interest. It surely throws doubt on the
integrity of the officers who carried out this work
and the Committee recommends that it was with
connivance with the persons in whose name mutation

was carried out in one day.

The then Sub Registrar seems to have connived in
facilitating the entry of a forged Sale Deed which
was purported to have been executed by the Notified
Area Committee. The Sub Registrar has committed
criminal offence by tampering, falsifying and
interpolation of official records in collusion with
the persons 1i.e. heirs of Rati Ram and the

subsequent purchasers in the year 1989.



(22)

12 To probe into various aspects of coming into Chavan
Rishi Apartments;

(a) At present structures of 56 Apartments have been
construted at Model Town known as ChavanrRishi'Apartments. Most |
of the flats are semi finished as interior “plaster has been
done and in one block marble floors have been laid upto fifth
floor. The builder has also given names of the persons who
have purchased/booked flats in these Apartments. The list is

also annexed as Annexure-1V.

(b) The Status Report about the construction was also

submitted by MCD on the directions of the Committee. The' same

is also annexed as Annexure-V.

(c) Shri D.D. Mittal and his Advocate who appeared before
the Committee submitted that they are bonafide purchasers of

land and have verified the title from revenue records and other

documents given to him on the basis of Sale Deed executed

between the Sellers and who had purchased the land in 1989 and

different persons who purchased land in 1995.

135 The Committee recommends to the Government that

suitable action be taken on each count in a time bound manner.

14. The Committee also recommends that as the land was
never sold by the then Notified Area Committee to Shri Rati
Ram, it remains in the ownership of the Government. The
Government should take over the ehtire land alongwith the super

structures constructed thereon and may suitably utilize it.
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15. The Committee places on record its great appreciation

for the excellent work and cooperation extended to it by the

Secretary, Delhi Vidhan Sabha and other Officers.

K,?/\‘;/\ "’//T/j .'.’b ?/g

( RAJENDRA GUPTA )

CHAIRMAN
COMMITTEE ON CHAVAN RISHI APARTMENTS

PLACE:DELHI

DATED:10th September, 1998
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(24

In the Court of $Shri S.R.Goel, Ndditivnal Divtract

Smt.Ram Pyari etc vs . Union of India.

JUDGHENT s
This &appeal by Smt, Ran Piari, ¥Vanwal Singh and Bmt,

L o —_—

~.

Kriﬁhana} the legal representatives of Ratti Ram deceaced

e o e e
e

plaintiff is against & judgnent and decree  datee! 307 1770

"passed by Shril Harwrishan Malik, the themn  Sab Juddge Tuld

Class, Delhi wherwby e tiismissed the wii ot

L S e e
e e i A SISt

plaintiffs/appellante “cr a permanent injunction rostrain tlie
e ———— .

Union of India from disposseesing them from the sult Jand,
o

force 'i.e. otherwisw than in due (ourve of law.

- AR R s

L The facts giving rise t3 Lthis cuit Dbriwefly slatud  arwe

that Ralti Ram, the preadiessor-in-interest of the appellants

—r— i e e

e S i s e il

had been cultivating this land for a number of years and had

— — Sl W By B

Lemsn shown as gair maurusi tenant under Lhe Notifiod arpas

=
Commitiles in the revunue rocord but inapited of thnat Lty

Union of India through Land ind Duvelopment Offlcer, HMathura

Road, MNow Delh’ threvatened to wvict hin by force and, Lhwrre

fore ratti ram inutltuted a suit, out of which this  appiered

haw ardieen, for the permanent dnjunclion s stnted above.

e Mha eyl un o f (R tr VLl ver A L Lo sbtabtarart il




pe

aded that the suit was barred under the provieiuns ol  Lhe

public Premises (Eviction of Unauthor tsed Occupants) net,

19956 - 1t is also pleaéed that the pluinlilf had filed @ ik

and that was dismiesed. Therefore, the time wWns barred by the

prjnciDIEi aof res judicata. ¢ was pleaded by the mion ol

" India that- the suit Land was transterred to the alimtnintras
t‘-— B

— e =

tLV? control of the t.and and Dmvplopt?nt Oftlisr, Mow Deihi

and' this land was proviously orcupied by Baldev Raj who tad

) :
given it to the plaintiff for ciltivation and the prucvudinqq
undar the Public Premises (Eviction of Unauthorised Ouous
pants) Act, 1959 ware startec agaiast Paldev Raj and natey

Raj fearing his eviction handed ovar the pPossE8sion ! the

Land to Ratti Ram., 1t wag aiseD pleaded that Rattt Ram wWaw

_—
s g b s

removad from the cite on 14.10.60 and he again illegally
("'""’—-ﬁ\___
entered in possession of the land «fter that. {t was pluaded

that he was not a tenant bubt was 3 Unuulhoritod‘nﬁcupnnL.

4. The suit of the plaintiff was tried on the following
issuesl -
(1) ‘ Whether the suit is barred undor the provi-

gions of the Public Promises (Eviction ot
Unauthorised Occupants) Act? '

(2) Whether tha suit against dufondant HNo.2 s
maintainable?
(3) Whothaer the plaintiff is in punression pul the

land in sutt? 1f s0 ta what qlfuut?

{(4) Whether tha throatoned ¥ r'l‘( tion wf Lhw
defendant regarding pviction of Lhe il Dt | e
from the land in auit 1e f1)lmga!l in allouwd)

(3) Reltiuf.
3. Tha Ligarned sub Judge f e b tnwne riry o aggarinin b Ltte



before me the findinge of the l1earne 4
L .

§26

plaintift holding that the syt of  Wthe  plaintg gt g}
dufwndant No,2 {.@, (and and Devalopment Officer ny virtue ot
hix office alone was not maintai able,. he decidod jsvwie Nev, 3
in }avour of the plaintiry hcliing that the plaintify haw
)

SeEn in pPussession of the suie ﬁqnd, isnue No.j Was [RESTEN WY PP |

by the learned Sub Judge n fovour o the defendant amed

'.1Qa.in'5t thes Plaintiff and Bo was the vecisfonn gyn isnnue  Ng.a

and as a result of theg decieion yn thove je=vins ViR (i b g

the plaintiff wae dismisggu With cugeryg,

t !
‘ -
6. Feeling Agrieved, the Platatiftte have come Lo thiul
court in appeal, ;
7% I have heard Shri{ D.B.Halhotra, thip learney S IV IR TS | Tor
the appellantg and Sheji Prahlad Daval, the learney Counge |

for the Union of India. the finding ot the learnog Sub o ige

on - issuwe No.X which ig to the «Ttuc: that the appel lantg nre

—_—

N posseBRion of the suit l1jand hag nat been cantest,y bufora
me by thyg learned Counsel for t1.,. Urion of India. Bimilarly,

the learneg Counase] 1gp the PPRl lants  hae = L T
r“'—h...__v—.‘..___, T e

Sub Judge on Ivinng No, oy
r—

which 1 to the effect that the SUit agafngt thoe  ang o
Develupmqht Officer is not Paintainable,
. R o et ——

fiﬂdjhgl of the learned gup Judge on hetve fyeung Are heroby

Thurufure, the e

uffirmed.

B._ Learnag Counse] for the Apneljant TRBRILe BePnrs we tho.

—
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1953 would anpply and S0 4t woulg De dreoamag Lhat ACLion

j27§

findinys of the learned sp Judge on toeye Heso 1, aw el ) aAwo
is,g, No.4,. Ho contends that ne dclion under the nrovision.

“of the Publie Premises (Eviction of Unauthuriand‘ Occupante)

ll
Act, 1958 was tokaen against iatey Ram or the present. sppei -

lants who are hig BUcCessorg in interest and , Lherefore, (a}s}
'

provision in the Pubi ¢ Fsemicgey {Eviction of Unavthor {4y

Occupants) Act, (9sg Can bar the Present suit, ne han . alug

contended that the Publ iz Premisey (Eviction of Unauthar { gng

Occupants) Act 1938 wag declai uy ultra virgy by the Hnn'ﬁtu

Delhi High Court ag Weli s by Hog'blo SUprene Seurd sag U

any provision 4n AN aCt which ko boen declared to be Ultra
vires of the Constituticn by tte Highoet rcoupyg Ot Lhw  hgyd
Can bar the trial of this auit, S0 far ag the firgt Contern-~
tion of the learngd tounawl 1o, the appel lants g CONCOrn L
iz not taken under theg Public p, Cmiceg (Evictlion f Unaiu L, -

rised Clv.:cunants) Act. 1%3g Against pHattg Roam, thy Frodor ey .

Bor~in~interast of  thg Frosant ppellants  of T0ainet the

dppellantg, Ha ctontende that Phe actidn wae Lalen againgt
Baldnv Raj ang fearinq that heg would be evicted hes handedy

Oover the PoExession of thie lang to Ratty Ram and 30 Ratty

thn Public Premisgg (Eviction ot Unauthorigey Occupante) e,

Iw

takaen 2gainst Ratty Ram ang his SUicousore. {4, Ionterost Nl

Under tpe Provisions ot Punlic Premi{cry (B4 ok Lon of Litvagr -

‘tth"f.BDd Occupant:) Aet, 1948, thig S fom o the learnoyg

Counsnl tor the respondent cannot be hecoptog,

the proviae lone
i

of Public F’r’emlses QEViCtil:’n of Frl.n_n”ur'i-;nu Rl Cipantg) Ne




“dad

¥

§28%

Lsss would exclude the jurisdiction civild court the traial of A

guik by a person if action is tatoen againsl Lhat jreer st ar

against  aw predecrssor-in-interest and ot when  acbhion

aqain";t the Public Premises(iZviciion of Unaulihwr ted Ocous
pants| Act is taken againsi some third parson wilth whonm  Lhe
plaintiff had no ronnecticn. The plaintaff in Lhis casne

alleges Lhatl he is a terant and that too under Lhe No:taficd

Area Committee. the learned SGub Jdodge has glven A tinding

e L eV a TP
= ?

that he is an unauthorisod ovccupant. vo vihatover may b Lhe

jfﬁ? aosition it cannot b2, said that Rati Ram came in posLeusion
? of the land by driviqg_ti:_tjtlw from Faldev Raj. Thoer o fore,
S the wnuit of the plaintiff is not barred under any provision

of the Public Premises (Eviction of Urauthorised Occupants)
Act, 19:58.

Fiw Moreover, section 7(2) cf the Pulilie Promines

\

of Unauthorised Occupanta) NHct, 19908 ander which aclion

{{Fw Bt v

12 B

B taken against Baldev Raj was struck down a

f

unconstytutional
by the Hon'ble supreme court i1 A.T.R. 1965 Suprume  Court

e e o e

page 1096 as this Act was alzo struck down as uncunstitution-

al by the Supreme Court in A.[. R, 19467 ﬂuprémn Court page

1390, Therefore, an Act which bhas beuvn vlrvck down as  uncon-

stitutional cannot cust thae Jurisdiction of the civil cowr L

to try a wmult of the plalntift. There’ore, 1 hold thnt Lhiw

BUit of the platntiff ds ot Larrwd Ly o provigioow of Ve

Public Premisas (Eviction of Urauthopined Queoupaxats) Not,

v 1938 and the findings of the loarned Sab Judge on isasuae Hool

N
i i3 wrong and is’consprquently okt anidoe.




j29%

10. HNow the question to be seen 18 whelthur Malti Ram was i,

pccupation of this land an a tenant as in Lhe land  of (e

plaintiff or he was an unauthur. ned occupant o Cage af Yl

defendant. The learned eub Jadge has given a Findfog that th

PRS- i s g ST S R
plaintiff i.e. Ratti Ram_wias _ar_unlawful aceupant  of  tiay
. . ° . T T i
Land. After hearing the tearnet councel faor tho  appellant
- n— —— e ‘ T B TN =
and going through the coples of the khasra girdwari plniir‘iy
f—‘ S i .
him on record I also agree with this finding of the lezar g

e —— .

hﬁub Judge that Ratti Ram wos aﬂﬂUﬁlawa] OCE“HQQ£"_27 thiw

land and so “ the appeliante ctould not durive Lheir titge
e e e —

through Ratti Ram and also Lhe Lllegal el . " Tl Tivar cosrg
R e e B e TR

counsel  for the appellantua fas I awn my atteatian Lo tihw

copies of ¥hagora Oirdhar: whiich arg Ext.Ps to Ewt.py, Thim,

#ntrive {n the Khasra girdhars “ra that Rattl Tam Was ococupy-

ing this ag a Qalr maurasi tinars of the Motified Arca Coin-
—
mittee in the Year of 1943, thewe Ehaora gledhne, Alno thigy

o the year 1961 and Prior to thazt haligow Raj was OCCHpy sng

thiw land. Baldev Ra j», AcCCrding to the lvarned COouNmel far
, ‘ \
the resrpondent was unavthorised ucupant and " had bhewn

evicted from the sult lanc. MMerefore, this Hattl Ram coma in
£

POBEesSkion of the land in the year 1942 oi_ijQJJ In order g

Prave that he was a tenant undar te Notified Area Committow
T .

?t Was nocessary for him tc prove that he tuok thig 1and un

loane  frap some authoricod uifie .4 of the MNotitied Arwas

Committen and that ton by the cuecotion 20 a docgment boc o g

_NOhOL!).' on bahalf of a Notified n, .. Lommitteon could glve titm

this 1ang orally on leane. No =suchny dJocunent hasg boeen prodo: g
Oy the Plalntift nar ANY Paraise- for L Motiftéd nArwa Commi v

4
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tea has been examined Ly

!
important avidonc

Mim, Fhip

the absence of

povsession aof the Iand cafter
s =

and

he entered {n Lts Pou E6g ln-
ten aFiT““nr} the Notifieg .Turt a t_‘u il
pHlaced on thege entries in the kb
C-.} e e MR
tenant

for the year 1963 becsune

Ea?t ot record of rights and no ar

I'J.'I I o

efore, 1t

's Lo be helao 1oy
2 that Rattj Ram enterey In
v Raj had vacated Lhe samm

1l!vgnlly nhd

itioee.,
it bt e

Nn rl:'] lance

s5ra

girdwarg

khasra girdwor |

are not H

es nmp!x!!” “I l'”l” ;Illt‘!”Eu

to "eRtries (n khasra Qirdwari. Ag

in the khagra glrduarA

ikday. 1T

th.f

Rattd Ram

in collusion wx(h
Rl idLs 7,

might have yat

lean receinot g.

lambordar and it igs now Settloc Ly

that the payment of rent/damages d¢

i
#nd Gtatus of a tenant, Thnrafcre.
an  unauthoriecd QCCcupan

of the

Present appeals. Tha‘findinq cf Ehe
[ T .

lesve therefore herehy atfirned,

S e

11. Now the Question ar{egs whether

although

thay are Unautharisaed ocen
e

e AR A T
already Jiscussud, thoae

Liht have been got matde 4y

———

Aatwar{

x,imil.’trly

"t.P1l ta Ext, rS

from the

the Hon'ble Supir ome Court

@S not caonfor an g PPer g

‘'t is hply
N Rt

reminen ang

that RatLg Hain

0 are B ETH

learnisd St Jiatge un Lhiw.

fhe Nrerent n;pn]lanlu

T S

ot lige fa,

Yot g

= sad feted oy
E forcg by thae Union of India, The !lnw Bla Dotng High ilowur t Iy
%Haldav Raj vs D.D.A rnport;E“:;A::;:-mB.L,i PR 4 fwld Lhat
j'l"van an unauthurlcmrt up:;;—t—‘:.:::;c‘: Lhe protection tf T aw
/': and he iy to bo dlnpnuinnnnd 1n dun ':mtr"ﬁ‘;} Of ) Aaw, Hame 'Y
,,-Fthm ratiao ot the caxgp Maharm a3 g Othvra ve, Sk o Punfal
Tecideg by Hon‘bla Mr.dusticy Th.‘.) ot e Saie e rfourt

e
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‘.;nd;rﬂﬂﬂrtﬂd in 1970 R.C.J pange 99. Therelore aven thaongh the

'appellantsu'd?e unauthorised cccupants thoey entitled tlo the
protuction of law ind cannot be evicted otherwisre Lthan in due
coursa of law f.2. the Union $f India can ovicl lhom under

the public Premisws (Eviction cf Unaw tharised Occupants) Nk

1971 and not by throwing them cul of the land by force.

\2. Learned Counsel for tha aprelliats also pointed out to
¢l &

@ that Ratti Ram, the plaintiff, in this case died o0

R S e st

2% .12.69 when his suit was Delore the learned Sub Judge and

e ——— e ——-
B - o

the present appellants applied for impleading them as legal

NS pm—— S S

represantatives on 12.1.70 but the carned Sub Judge pansed

the decree on 30.4.70 without passing &n urder on the appli-
cation of the appellants and, therwe’are, the decree pasased
was againmt a dead person and so a nullity. 1 do not Tind an

force  in this contention of the l:arned counge’ for the

_f;ppullﬂntn. it has not be contoeted beftoro me by Shri Preh)ad

Dayal, the learned counsel for the Inion of India, that t e

present appellants are the lagal rupresentatives  of Ratta

Ram. Thae present appellants hal applicd wilhin the statulory
period of impleading them as legal represontativac. It the
l1zarned Sub Judge did not pass the propor ordor On Lhin

application it was rare irrcogularity and it does not mean
that the court proceedings bufure Faimsbie ame ol l o and veitd

!

particularly when an applicaticn hied seen made ."IJ..uim-_',\', Lhe
a

}wgal reprasontatives ot thn deccased. f 1y dycree datd
30.8.71 in tho circumstacnces of Lhe cano whall b odow oedd to
bavg bpan pagsed agalmst Rha o <ot sovvpn ] By, Tl ey s ge Y

=



Sepa

the argument  of the learrad cut el for t he appe b bant 1S

scceplted it gous AYAINsE him because it the devrer was  aga g

and void why did he file an aparal  againust  that e o,

Therefore, { cure this irrugularity and drder Lhat LUhe APNTYIT

tHize oy LRETE I Roun Liw

of the legal representativp, of tho

substituted Qn the recaord of By ¥ il s foar ot g v

Jeceased.

ix, No other point has bLicon B S LA v o B B J el

counsael for the parties, \
‘ :

1.4 For therreasons Qgiven above, "

atcept tinhe APl NYRY. |

\
grant g Permanent injunction g Lt

e appollants reslraing

e e s s s

"-."_“"-1—.___
k the Union of India fraom d15punsuuﬁixg the appollanty Froum Lhe

suit " land utl'-'e‘rwisu than in duye

SR sl LA e L1 Ul
; ' '—_""'_““"-—-—-—_.._.ﬁ----—.__ _____ — e il
Uniun of India wante to eviect them Phey chould he S NI BT Vi
B 4 S
accardance wit) the provisiona 21 Lhe Pullic Premives  (py;,
v tion ot Uhauthoriced Occupante) ey Bapory: The narties 1
L,

view gf the peculiar Circumss

ances of the Case be left to i
bear thei, DWN coets in this anpueag B eld o8 da 1l L LT f
1
' |
e - T 5

! di/ \

}_/ L
S{\‘.Hut?l) Tl v

ﬂtfditiuru\l l“i‘(tr ' s | JLI(1|JL', Giee L nyy )
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To

Sub:

Sir,

ANNEXURE-III

E34d
No.K-13011/28/97-DDIB
GOVERNMENT OF INDIA
MINISTRY OF URBAN AFFAIRS & EMPLOYMENT
DEPARTMENT OF URBAN DEVELOPMENT
(DELHI DIVISION)

B New Delhi, dated the 15th May, 1998
L////
shri P.C. Aggarwal,
Deputy Secretary(Admr. ).

Legislative Assembly,Sectt,,
Old Secretariat, Delhi-110054.

Charge of land use ir respect of the plot of

lar,d where apartmerits called Chavar Rishi Apartmer.ts
ir the Model Town Area of Delhbi.

I am directed to refer to your letter No.19(39)/97-

LAS/11783 dated 24th Dec. 97 or the above cited subject
ar.d to say that the DDA has reported that as per MPD
2001 the site urnder refererice falls in resideritial use

zorie. The lard use of site as per the Zoral Developmer.t

Plar

is Primary School. ' As per records of DDA, the

jarid use of the site has riot beeri chariged.

Yours faithfully

Li:éZVFAJ‘
(K.K GUPTA)

UNDER SECRETARY(DD)




SR.NO

1. Prashant Aggarwal

2. Ravi Aggarwal

34

4. Mrs. Usha Dheeran

5. Jetha Nand Nagdev

6. D.K Nagdev

7. Shri Krishan Gupta
& Company

8. Mangat Ram
Rajinder Prasad

9.

g Anil Ahuja

11. Gopal Dass Ahuja

12. Deepak Kumar Jain.

!351

CAHVAN RISHT APARTMENTS, MALL ROAD

ANNEXURE-IV.

NEAR ALPANA CINEMA, MODEL TOWN -I DELHT

NAME OF PARTY/PERSON ADDRESS

__________

1945, 0ut Ram Line
Kingsway Camp,
Delhi 110009.

39,Anand Vihar
Pitam Pura, New Delhi.

Shard Jain 2737, Chhatta Pratap Singh,

Kinari Bazar,

Delhi 110006.

142, Akbar Pur Mazra
Delhi -1100 36

A-9, Swasthya Vihar,
New Delhi 110092

A-9, Swasthya Vihar,
New Delhi 110092

C-74, Mahendru Enclave
G.T. Karnal Road,
Delhi.

’

138, Ist Floor,
Pul Mithai, Teliwara,
Delhi 110006.

Arun Gupta C-74, Mahendru Enclave,

G.T. Karnal Road, Delhi.

B-59, Shakti Apartments
Rohini, Sec-9,
Delhi,

B-59, Shakti Apartme
Rohini, Sec-9 Dpelhi

C/0 Radha Fancy Store,

67, Chandni Chauk,
Delhi .

Chandni Chauk,

AMOUNT RECEIVED

2,20,000

5,71,000

5,71,000
4,00,000

1,775,000
1,25,000

4,00,000

1,00,000

10,00, 000

4,50,000



'. (I

13 .

14

45 .

16

7.

18

19

20.

21,

22,

23.

24,

25,
26.

P4

- 28

29

30.

31 5

Ajit Gupta

.Migg. Sonam Bangal

Mrs. Seema Bansal

Rajinder Goel
.Jagmohan Goel

.Raj kumari Bansal
Jagdish Goel

Charan Dass Bhatia

Geeta Jain

Rippan Jain

Manish Jain

Swaraj Rani Jain

J.P Jain
.N.P Jain

.Rajinder P. Jain
Liela Jain

.Ravinder P.Jain
Rajeev Jain
Shyama Jain

Gopal Dass Estate

AN

36}

A-20, Panchvati,
G.T. Road, Belhl .

24, Sri Ram Road,
Civil Lines,
Delhi 110054,

24, Sri Ram Road,
Civil Lines,
Delhi.

Haryana Paneer Bhandaar 2305, Gali Hinga Ber,
Tilak Bazar, Delhi 110006.

-=-==-DO=--=--

Banglow Road, Kamla Nagar,
Delhi.

2305, Gali Hinga Ber
Tilak Bazar,Delhi

Block No.1l Ground Floor

Rishi Apartment Civil Line

Delhi

8/13 A Sriram Road Civil
Line Delhi

Bangloew Road, Kamala
Nagar Delhi

Bangloew Road, Kamala
Nagar Delhi

Banglow Road, Kamala
Nagar, Delhi

Banglow Road Kamla
Nagar,Delhi

5520 Katra Moti Nai Sadak
Delhi

Dr. Gopal Dass Bhawan

5,00,000

1,20,000

50,000

1,00,000

80, 000
80,000

80,000
1,00,000

6,00,000

4,00,000

4,00,000

4,00,000
4,00,000

13,75,000
13,775,000
1375, 000
13,75,000

1,00,000

11,00,000




34 .

33.

34,

35.

36,

37.

38,

39,

40.

11,

42.

Gopal Dass Estate Dr
Housing p Ltd
Gopal Dagg Estate Dr
ousing p Ltd 28
Gopal Dass Estate Dr
Housing p Ltd - 28
Gopal Dassg Estate Dr
Housing P Lta 28

$37}

Gopal Dass Bhawan

28,Barakhamba Road New Delhi

- Gopal Dass Bhawan
»Barakhampga Road New Delhi

Gopal Dass Bhawan
,Barakhamba Road New Delhi

Gopal Dagg Bhawan
»Barakhampg Road New Delhi

Gopal Dass Bhawan

Gopal Dpasg Bhawan

28,Barakhamba Road New Delhi

R.D Vermas & Company Dr

- Gopal Dassg Bhawan

28,Barakhamba Road New Delhi

Gujral Estate Dr. Gopai Dass Bhavan
28,Barakhamba Road New- Delhi

Ardee Infrastructure Dr, Gopal Dass Bhavan

(P) Ltd 28, Barakhambg Road New- peipj

Ardee Infrastructure BDr, Gopal Dass Bhavan

(P) Ltg 28,Barakhamba Road New- Delhi

Gopal Dass Bhavan

,Barakhamba Road Ney- Delhi

11,00, 000
11,00, 000
11,00, 000

8,75,000

8,00, 000

28,Barakhamba Road Neyw Delhi

7,50,000

7,50,000

5,00,000 =

LA

10,50,000 *
10,50, 000
11,50, 000
2,65,87,000

_..—.._u.-.-.-—.—.—-__=.‘:=='-.")
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ANNEXURE-V

Municipal Corporation of Delhi
Building Departments Cels Zone

f

)

(.Subq Construction of Chavan Rishd aEartmnnta in Modael Taum. Dalhi |
f

; Pleass refer to the Pollowing status peport of the subjoet
,,t. property ssked by tha Sub-Committes of Dalhi &%n@ttvn Assombly,

/ with respect to their inspection dated 9.6,19581

Thie pruparty coneiote of four blocks, uhera

‘ Ist klock is comstructed from bassment to IVth floor,.

.,‘;" llnd blogs ie constructed from hassment to 11lxd floor,
) / I1ipd blogk is constructed from GF to VIlth floor.

IVth block is gonstructed from GF to VIIth floor,
© Xet bloge 3 (Front sicht) '

5,N. Flaor Flooring G.I.pips HPloster Door window
© Fittinge Chaukhat Chaukhats
in {Nos 4 {Nos o
— kitehen
1. [DBasement X ] X
: (Nuto t Only pinlrs nlat)
20 ® x » *®
( Onl.y parklng) :

" B Kl x Partly x 21 18
4y SoFe » »n X 21 12
Gs Tofe x x " 19 3
G Vth Fe " b ®

nnl.y pillars ouint)
llﬂngLEQKLiﬁiﬂﬂLlﬂlﬁl |
1, Bassment % ® . %"
(Notaj= Only pl.l.l.ln oxut) f
2o GCofe " " " n X
( onLy pmmn) ‘
'3e FoFa x Partly Maximm = 22 30
4, S.f. = o Partly Maximum 19 20
Se To.Fe * X ®
(Natu Only pul.arn and roor exist) '
_u_ug block j{Rear Lag}
4, Gofa x ® X %

(OnlLy gmtng)




§39§ :

S.Ne FlOor  Flooring G,1.mpe  Plaster Door Window
fittinge Chaukhat Chaukhat
in : (Nos, ) (Noa, ) {,

i tehen

Je Sefe Maximum Partly Maxdmum 20 48

Ay Tol s Raximum  Partly M axd mum S0 44

Be Weh Fo Maxinun Partly Mo mum 33 43

B¢ Wth F, mMaximum Partly Maxdmm 31 37

7¢ VIth T, X ® Partly 30 38

8, Vilth F, # ' » X 12 9

1Vth bBhodk 3 (Rear right)

: 1oF o | x ® ® %

{Only parking)
2¢ F.F, % Partly Pid nd mum 3 o3
e i T X Partly Minimum - 32 37
(Coox - 9 Nos) -~

4 T, x x Meximum 3 36 'ji

Be AVth F, X Pactly Maximum 34 40

G lith fF, n Partly Maximum 34 29

T Vith F. x 3 fMaxi mun 33 18

Be VIIthrF., x x x » x

(Notes- Only pillare & partly roof exist)
In addition to this tharw 4s no fittings 4n bath,'s,C,
Submitted please,
PRAVY P (Kishan Devnani )
{.‘\L/';; ) 6 1 l/ (\ :]l'.Ethﬂﬂﬂ:‘(Bldg.)mu
Zenal Engineer(Bldg, )/C.L.2one
o 2o
Exocutive Englness(Bldg, JJC s e
= A
Superintonding Engineex/o;l.Zone v LHL ,



